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Daman, Ut       

                                                          VERSUS 
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3rd Floor...Adarsh Dham Building, Vapi-Daman Road, Vapi 

Opp.Vapi Town Police Station, 
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APPEARANCE: 

Ms. Dimple Gohil, Advocate for the Appellant 
Shri. Vinod Lukose, Superintendent (AR) for the Respondent 

 
CORAM:         HON'BLE MEMBER (JUDICIAL), MR. RAMESH NAIR  

                      HON'BLE MEMBER (TECHNICAL), MR. RAJU   

 
                      Final Order No.  A/  11148  /2020 

 
DATE OF HEARING: 08.09.2020 

DATE OF DECISION: 08.09.2020  

RAMESH NAIR 

 

The appellant filed a request letter to withdraw this appeal as they 

have opted to avail the “Sabka Vishwas” (Legacy Dispute Resolution) 

Scheme, 2019.  

2. Accordingly, the appeal is dismissed as withdrawn.  

                                (Dictated and pronounced in the open court) 

  

RAMESH NAIR 

MEMBER (JUDICIAL) 
 

 
 

 
RAJU 

MEMBER (TECHNICAL) 
Kamakshi 


